
WRIT APPEAL NO: 945 0F 2025

Writ Appeal under clause 15 of the Letters Patent Writ Appeal preferred

against the order dated O4lO7l2O25 passed in W P No 6O57 oI2023 and pass on the

file of the High Court.

Between:
1 . The Forest Range Officer, Tadlapet Range' Mandal Dandepally Dishict

IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

FRIDAY, THE THIRTY FIRST DAY OF OCTOBER. _ 
TWO THOUSAND AND TWENTY FIVE

PRESENT

THE HONOURABLE THE CHIEF JUSTICE APARESH KUMAR SINGH

AND
THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

Mancherial.

. The Divisional Forest Officer WLM Division' Jannaram District Mancherial'

. The Conservator of Forest Adilabad Circle' district Adilabad'

.TheChiefConservatorofForests'AranyaBhavan'TelanganaState
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...APPELLANTS
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AND
iB,:Hm*5.iet,,iJ3;','}fl :ii??i,l'f 

,J jJ,t?ili;fi;Jlh,'iiaancneriat

District.

'Ii,1,313"tr3t.:J3H:-SX,IJ'3:tX#lI^'"?i#!30".sfr 
Hll'lx"loon"""'

...RESPONDENTS

IANO:3OF 202

Petition under Section 151 CPC praying that in the circumstances stated in

theaffidavitfiledinsupportofthepetition,theHighcourtmaybepleasedto
suspendtheorderdated04-07-2025passedinl.A.No.1of2025inW.P.No.6057

of 2023 pending disposal of the Writ Appeal in the interest of iustice
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Counsel for the Appellants: SRI M. RAMA KRISHNA LEARED SPECIAL GP
ATTACHED TO THE LEARNED ADDITIONAL ADVOCATE GENERAL

Counsel for the Respondent No.1: P GOVTNDA RAJULU

The Court Delivered the following: JUDGMENT



THE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HON'BLE SRT JUSTTCE G.M.MOIIIUDDIN

WRIT APPEAL No. 945 of 2025

JUDGMENT:

Sri M. Rama Krishna, Iearned Special Government

Pleader attached to the learned Additional Advocate General

appears for appellants.

Sri P. Govinda Rajulu, learned counsel appears for

respondent No.1.

2. Heard the learned counsel for the parties

3. The instant Writ Appeal is filed against the order dated

04.07.2025 passed by the learned writ Court in I.A.No.l of

2025 in Writ Petition No.6057 of 2023 asking the appellants,

who are the writ petitioners, to deposit 30% of the amount

awarded to respondent No.l - workman (hereinafter referred

to as, "the workman"), vide Award dated 07.12.2021 passed

by the Industrial Tribunal in favour of the workman in

I.D.No.36 of 2017, pending adjudication of the Writ Petition.
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4. Learned coun:sel appearing for the appelleLnts sought to

raise the issue of maintainability of the Industrial Dispute

hrel'ore the Lat'rour Court but has confined lrirnself to the

interinr order o{'pre-deposit passed by the learned writ Court.

I{e submits that the appellants are ready t,c make the

pre-deposir. but it will be in the interest of both the parties, if

such amount is not rvithdrawn during perrdency of the Writ

Petition.

5. l.carned counsel for the workman has also drawn the

attention of this Court to the merits of the dispute rvhich, in the

present Writ r\ppeal, we are not inclined to go irrtrr in view of

pendency ot'the Writ Petition.

6. Howcver, we deem it proper to obser.re that the

appellants should abide by the interim order pas;sed by the

learned writ Cor"rrt, but, at the same titne, the workman should

not withdrarv the amount in question till the Writ Petition is

decided. The learned writ Court, if it deems appropriate, may

direct that such amount be kept in an interest bearing account

I
I

by the Regislrar General of this Court.



3 I{CJ (AKrS, J) & cMM, J
W.A.No.945 of 2025

SD/.V.KAVITHA
DEPUW REGISTRAR

7 with the aforesaid observations, the instant writ Appeal

is disposed of. Let it be made clear that there is no observation

touching upon the merits of the matter before the learned writ

Court. There shall be no order as to costs

Miscellaneous applications, if any pending, shail stand

closed.
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To,
1. The Chairman, lndustrial Tribunal cum Labour Court Cum-lV Additional

District and Sessions Court Godavarikhani, Peddapalli District- 
,

2. i*o aC to fne AOvo.it" Guneral, High Court for the State of Telangana, at

HyderabadlOUTl
3. Ohe CC to'Sri P. Govinda Rajutu Advocate IOPUC]
4. Two CD CoPies
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HIGH GOUI1T

DATED:3111012025

JUDGMENT

WA.No.945 of 2025

DISPOSING OF THE WRIT APPEAL

WITHOUT COSTS
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